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, Hearo learned Vo cate Nr. K.F Banergee leadlng
| Br S. Sirha. On ‘the prayer made by the app]icont for the
. modlficatlon of the order dated 5-5—98 passed by the Trlbunal
. in OA:No 105C of 1996, he submits that since theré was no
L direction regerding allotment of the‘yecr‘of service, respondent
-fﬁf‘~ ~ did not take eny sction regarding the year of zllctment in the

"IFSaftﬁough resrondent comy lied with the Judgement deted 5~3-08
of the. sazid CA. We hrve consicdered the subm1$slcn of the
leernec advocate None apreers on behalf of the resrondent
since no’ notlce st been served on the responfent Af{er

F%:v"‘copslﬁeratlon of the submission of the opplicant we find

. _K:/)%ﬁ/1s dlSpoeed of .

that since the resrondent has compl1eo with the directions
in“toto contslnlng in the oroer dﬂtod 5-3-08 of O of
- 1996, there 13 no necessity in paSang any orcer??ﬂowe er when
the appllCnnt is aggrieved in respect of the yeer of allotment ]
in the IFS, he can teke up with the competent euthority %? %7w¢
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